
 

Clause 9 was added to the Bill. 
Clause  10  was  added  to  the 

Bill. 

Clause 1, the Enacting Formula 
and the Title were added to the 

Bill. 

SHRIMATI KANT1 
SINGH: Sir, I move that the Bill 
be passed. 

The question was put and the 
motion was adopted. 

THE WORKING JOURNALISTS AND 

OTHER NEWSPAPER EMPLOYEES 

(CONDITIONS OF SERVICE) AND 

MISCELLANEOUS PROVISIONS 

(AMENDMENT) BILL, 1995 

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM): Sir, I move: 

"That the Bill further to amend the 
Working Journalists and other 
Newspaper Employees (Conditions of 
Service) and Miscellaneous provisions 
Act, 1995, be taken into consideration." 

Sir, the Working Journalists and Other 
Newspaper Employees (Conditions of 
Service) and Miscellaneous Provisions Act, 
1955 provides for regulation of conditions of 
service of working journalists and other 
persons employed in newspaper 
establishments. Section 9 of the Act provides 
for the constitution of a Wage Board for fixing 
or revising the wages in respect of working 
jounalists, and 13C of the Act provides for the 
constituton of a similar Board in respect of 
non-journalist newspaper employees. Under 
the provisons of these sections, each Board 
shall consist of two persons representing 
employers in relation to newspaper 
establishements, two persons representing  
working  journalists  or,   as 

the case may be, non-journalist newpaper 
employees, and three independent persons, 
one of whom shall be a person who is, or has 
been a Judge of a High Court of the Supreme 
Court and who shall be appointed by the 
Central Government as the Chairman of the 
Board. The Central Government had 
constituted on 2nd September, 1994 two 
Wage Boards, one for working journalists and 
the other for non-journalist newspaper 
employees. There have been demands from 
employers, working journalists and non-
journalist newspaper employees to increase 
the representation for each category in the 
Wage Boards to provide for wider 
representation. It is, therefore, proposed to 
amend clauses (a) to (c) of secitons 9 and 13C 
of the Act to provide for wider representation 
to all the constituents of the Wage Boards by 
increasing the number of representative by 
one for each such category. The amendment 
will enable the Central Government to 
provide broad base not only to the existing 
Wage Boards but also to the Wage Boards 
that may be constituted in future. The 
amending Bill has been introduced for this 
purpose. Sir, I would request the House to 
take it for consideration and pass it without 
any discussion. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI MD. 
SLIM): Mr. V. Narayanasamy. He is not here. 

SHRI N. GIRI PRASAD: Sir, it is 
already delayed. (Interruptions) ............  

THE VICE-CHAIRMAN (SHRI MD. 
SALIM):   But,  some  names  are  there. 
......(Interruptions).......        Dr.       Mahesh 

Chandra Sharma. 
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Mr. Vice-Chairman, Sir, I would like to have 
the attention of the hon. Minister. This is, 
particularly, in regard to expanding the scope of 
this Act. This Act, at present, covers only the 
print media employees and journalists. But it 
should be 'news media' so that persons engaged in 
the preparation of 'news and views' programmes 
and persons catering news to the general public 
are also included. There should be a 
comprehensive Bill. This can be done. We should 
see that these people are also saved from 
exploitation. 
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SHRI V. NARAYANASAMY 
(Pondichcrry): Mr. Vice-Chairman, sir thank 
you for giving me this opportunity to speak 
on the Working Journalists and other 
Newspaper Employees (Conditions of 
Service) and Miscellaneous Provisions 
(Amendment) Bill, 1995. 

Sir, originally the Government intended to 
include two representatives from the working 
journalists' associations in the Board but, 
somehow, one association had been left out 
and it was brought to the notice of the 
Government. For that matter, 1 know that 
when the 

working journalists made a representation to 
the Labour Minister for including a 
representative of one of their associations as a 
member of the Board, the then Labour 
Minister, who is the present hon. Speaker of 
the Lok Sabha, had a long discussion with 
them and it was agreed to. When the 
recommendation was made by the Ministry, 
before it was brought before Rajya Sabha and 
the Lok Sabha, unfortunately, the elections 
intervened. The Bill could not be brought 
before the House. Though it is a very small 
Bill, making three members from the medium 
of newspapers, especially journalists, to be 
represented on the Board, it gives them the 
right to represent their grievances Before the 
Board. 

While submitting this, I want to say that we 
made a representation in this House for 
bringing in this Bill. Even in the month of 
February, 1996, the mention was made by me 
and other hon. Members, requesting the 
Government to bring in the Bill so that 
newspaper organisations can be well 
represented, but, unfortunately, it was 
delayed. Though it has been delayed, now it 
is better for working journalists because one 
of their organisations is being represented 
now. 

Sir, the basic problem which journalists are 
facing is that the management is trying to 
prevent them from getting their due share of 
the money due to them. The Bachchawat 
Award came into being. Today we find from 
various organisations, the working journalists 
and also some of the employees who are 
working in newspaper organisations that the 
Award has not been fully implemented. 
Working journalists did not agree fully with 
the Bachchawat, Award, but even those 
provisions have not been fully implemented 
by newspaper barons. What punishment has 
been provided for the contravention. If the 
provisions are not implemented by newspaper 
barons, the punishment is a fine of mere Rs. 
200/-. We are very liberal with newspaper 
barons. We can find out from 

 



 

this provision. There are working journalists. 
There are part-time employees. There arc 
persons who are working full time. There is 
investigative journalism. There are so many 
other branches in which the employees' are 
working. 

Journalists made a demand that 50 per cent 
imtcrim relief should be given before a final 
decision is taken. But the Board announced 
only 15 per cent. Thereafter, 5 per cent was 
added to it, and the Government announced it. 
After working journalists went on strike, this 
announcement was made. 

Sir, the Government should consider the 
genuine demand of working journalists 
because the newspaper baron's lobby is very 
powerful. It is very powerful in our country. 
Politicians and others are actually very much 
afraid of newspaper barons. Therefore, the 
sacrificial goats are working journalists. This 
is a very sorry state of affairs prevailing today 
in this country. Therefore, I request the hon. 
Minister to consider the genuine demand of 
working journalists and to give them 50 per 
cent interim relief as suggested by the 
employees. This is number one. 

Number two, I am pained to say in this 
august House that the provisions have not yet 
been fully implemented* by them. The hon. 
Labour Minister is here. He is a very good 
friend of working journalists, but, 
unfortunately, he is not able to help them. 
This is a very sorry state of affairs. I do not 
know whether he has been influenced by the 
newspaper barons or not. I want to know from 
the Minister whether he is interested in them. 

Sir, several meetings have taken place. I 
want to know from the hon. Minister the 
decisions taken in the meetings. After the 
constitution of the Board with two members 
from working journalists, several meetings 
took place. What are the main decisions taken 
in the meeting? After the constitution of the 
Board but before the third member went in, 
three 

or four meetings were held, what major 
decisions were taken? Have the interests of 
working journalists been taken care of in 
those meetings? I want the hon. Minister to 
answer this point. 

The final point I want to make is that the 
Government is showing its apathy towards 
working journalists. This is a very hard fact. 
Though those people are organised, they are 
under the threat of the newspaper barons. The 
Government also is not coming to their 
rescue. 

It is a hard fact. They have strong 
organisations, but they are not able to assert 
themselves, because there is no support for 
them from the Government. When they 
agitate, the newspaper barons in some States 
close down their industry. I) happened in 
Andhra Pradesh and in some other States. 
Therefore, I would request the hon. Minister 
to implement the law in true spirit. The 
people, who are working as a Fourth Estate, 
giving information to the people of the 
country without fear or favour, should not be 
under the threat of the newspaper barons. To 
achieve this end, I want the hon. Minister to 
come to their rescue and protect their interests 
and also to give them immediately the interim 
relief as demanded by them. 

I am happy that he has brought this Bill in 
this session itself. Though it was agreed upon 
by the previous Labour Minister, yet due to 
elections, it could not be brought earlier. 

It is a very small Bill. It gives protection to 
the working journalists, whose organisations 
have let them down, though they have got 
majority of members like in other unions. I 
thank the hon. Minister once again for 
bringing this Bill before the House. All the 
Members are interested in the passage of this 
Bill. I am sure that the Hon. Minister, while 
answering on this Bill, will also announce 50 
per cent interim relief to the employees. 
Thank you, Sir. 
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SHRI R.K. KUMAR (Tamil Nadu): Mr. 
Vice-Chairman, Sir, it is a very simple Bill 
amending the main enactment to include one 
more member. But this is an occasion for me 
to say a few words about the welfare of 
working journalists. 

Sir, this Bill concerns only the wages and 
emoluments. But, if we really want an 
independent Press and the welfare of working 
journalists and non-journalist workers in the 
newspaper industry, the real thing lies in the 
dispersal of ownership of newspapers. 
Newspapers under the clutches of 
industrialists are always biased and are not 
non-partisan. 

They do not take care of their working 
journalists or emptaysss. Periodically, a wage 
board has to be appointed and the wage board 
has to go into all these things. Three decades 
back, the Indian Working Journalists' 
Federation passed a resolution in its Patna 
Conference. Journalists themselves should 
start small regional or local language 
papers—small and medium size papers. One 
such effort in Tamil Nadu failed because it 
was initiated by a cooperative movement and 
a big newspaper baron became the 
Cooperative Minister and the newspaper was 
crushed. Another similar venture was started 
by the working journalists in Tamil Nadu and 
I am happy to say that the paper started by the 
working journalist is doing very well for-the 
last 25 years. So, I would appeal to the hon. 
Minister to keep in mind some scheme, some 
encouragement, for working journalists to 
own and operate newspapers. If such 
newspapers come throughout India in all 
languages, we would not have to constitute 
wage boards. A colleague of mine has pointed 
out that most of the newspapers, as against the 
demand of SO per cent interim relief, have 
accepted only 15 per cent. I am happy to say 
that this paper which is run by the working 
journalists has fully implemented the award, 
100 per cent. So, the long-term solution lies in 
the ownership of papers by working 
journalists themselves. The Government may 
kindly take note of this and encourage, in all 
possible manners, dispersal of ownership of 
newspapers from industrialists to working 
journalists themselves and give all 
encouragement to them to run their own 
newspapers. Thank you very much. 

THE LEADER OF THE HOUSE (SHRI 
I.K. GUJARAL): Sir, I will take a minute, 
with your permission. Yesterday, we had 
thought of my giving more information and 
thorough elucidation about the statement I 
had made on the CTBT. We had informal 
discussion with 



421 The Working Journalists and      [1 AUG.  1996]      Employees   (conditions   of422 
other newspaper Service) and Misc. Provn. 

(Amdt.) Bill, 1995 

some leading Members of the House and it 
has been felt that we might do it tomorrow at 
one o'clock. 

Right now, I have also been surcnioned to 
the Lok Sabha because a debte is going on 
the same issue. If you kindly permit me, I 
will take leave of you. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): I think the House will 
agree because the Leader of the House is 
making a request. He has to be present in the 
other House also at the same time. Therefore, 
we can have the discussion tomorrow. Mr. 
Minister, you can reply to the debate now. 
(Interruptions) 

 

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM): Sir, I am very grateful 
to the hon. Members who have participated in 
the discussion on this Bill and I am really 
thankful for the valuable suggestions given 
by them while participating in the debate. 
This Bill has emerged as a result of many 
representations having been received in 
favour of accommodating a third union, 
namely, the Indian Journalists Union, a new 
organisation of journalists, which has come 
out of the Indian Federation of Working 
Journalists, on the Wage Board for working 
journalists. The Joint Action Report 
Committee of PTI and UNI Employees, the 
Federation of Non-working Journalist 
Newspaper Employees have also demanded 
representation on the Wage Board for non-
jounalist newspaper 

employees. Similarly, the Indian Federation of 
Small and medium Newspapers have 
demanded representation on the new Wage 
Board as representatives. Therefore, after due 
consideration, it has been brought before this 
House. This Bill was referred to the Standing 
Committee of the Ministry and the Standing 
Committee has gone into all its aspects and 
has recommended the amendments. My dis-
tinguished colleague, Mr. Sharma, has put a 
question as to who the independent persons 
are. The independent persons referred to in 
section 9C and 13C refer to those persons who 
are persons of eminence and who are 
conversant with the working of the Wage 
Board. He also referred to the award of the 
Bachhawat Wage Board. The implementation 
of the award rests with the State Government. 
The Ministry is asking the State Governments 
to implement the award. Sir, most of the 
Members have talked about payment of 
interim relief. The question of interim relief, 
recommended by the Wage Board, is under 
the active consideration of the Government at 
the highest level. The previous Government 
had agreed on some percentage. The present 
Government wants to get the opinion of the 
Cabinet. Therefore, it has been circulated to 
the various Ministries. Some Ministries have 
given their opinion and others have yet to 
give. After getting their comments, I will be 
taking it to the Cabinet for its approval. 
Hardly one-an-a half or two months have 
passed. Therefore, the journalists can wait for 
another one month or so. Sir, about the part-
time journalists, the matter is also before the 
Wage Board. They are going to make their 
recommendations on this. Sir, the previous 
Wage Board gave its award and 
recommendations in 1989. In 1994 a new 
Wage Board was set up. It was only after five 
years that a new Wage Board was set up. 
Anyway, wages are linked with the consumer 
price index. Even the Pay Commission for 
Central Government employees was set up 
after eight or nine years. Sir, you have 
yourself suggested to 



 

increase the penalty. Yes, I agree with you, 
Sir. The suggestion about increasing penalty 
for not implementing the recommendations of 
the Wage Board is well taken and we will 
consider it and increase the penalty. We will 
come back to the House. The amount of 
penalty, i.e. Rs. 200/- now provided is really 
inadequate. 

Sir, Mr. Ish Dutt Yadav has said about the 
comprehensive legislation and other Members 
have also said about making a comprehensive 
amendment in the Act. Sir, I would like to 
point out that some changes in Act were 
carried out after the Bachhawat Wage Board 
gave its award. The Act can be further 
examined after the present Wage Board gives 
its recommendations. 

With these words, I request the House to 
pass the Amendment Bill without any further 
delay. Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr. Minister, I thank 
you for your positive response towards 
increasing the interim relief. 

SHRI M. ARUNACHALAM: We are not 
increasing it. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): For considerring it? 

SHRI M. ARUNACHALAM: It has to go 
to the Cabinet, Sir. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): I agree with you, but 
one thing I would like to tell you and that is 
the Cabinet could have decided it at an earlier 
stage. That is the observation I wanted to 
make. The working journalists went on strike 
and they make their representation. That 
aspect, I think, you will consider. 

SHRI M. ARUNACHALAM: Regarding 
mathematics. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Are you considering 
to increase the number of members to five or 
six? What is the problem? Are you able to 
clarify that point? 

SHRI M. ARUNACHALAM: Yes, Sir. 
There are two Wife Boards. As is rightly said, 
...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): No, no; he is asking 
about the nomination of members. 

SHRI M. ARUNACHALAM: The fol-
lowing employees' and employers' orga'ni-
tions have their representations on the Wage 
Board: the Wage Board for Working 
Journalists, the Employers' representatives, 
the Indian Newspapers Society, the Indian 
Language Newspapers Association, the 
Employees' representatives, the Indian 
Federation of Working Journalists, the 
National Union of Journalists; the Wage 
Board for Non-working Journalists 
Newspaper employees, the Employers' 
Representatives, the Indian Newspaper 
Society, the Indian Language Newspapers 
Association the Employees' Representatives, 
the All india Newspaper Employees' 
Federation, the National Federation of 
Newspapers, etc. This is the composition of 
the Wage Board. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): What is the total 
number of members? 

SHRI M. ARUNACHALAM: As it is, the 
number is eleven. After amendment it may go 
up to sixteen. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): The total number is 
sixteen! 

SHRI M. ARUNACHALAM: Yes, Sir. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): How can it be? One 
member is being added from the journalists' 
side. Who are the other members? 

DR. MAHESH CHANDRA SHAR-MA: 
One journalist, one non-working journalist 
and one independent. ..(Interruptions)... 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): I think the Minister 
will give a reply to you. 
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SHRI M. ARUNACHALAM: I will come 
bade to you, Sir. 

Sir, there would be two persons repre-
senting employers in relation to newspaper 
establishments, two persons representing 
working journalists and three independent 
persons, one of whom shall be a person who 
is, or has been, a Judge of High Court or the 
Supreme Court. So, there are seven members. 
Likewise, under clause 13C the number is 
fourteen. Independent members are common. 
So, the total number is eleven. 

6.00 P.M. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): I would like to make 
one observation. Mr. Minister, you have 
mentioned that Wage Boards are being 
constituted. But it takes 9 or 10 years. The 
journalists are working under private 
management. I would like you to take note of 
my observation. 

Now the question is: 

"That the Bill further to amend the 
Working Journalists and other Newspaper 
Employees (Conditions of Service) and 
Miscellaneous Provisions Act, 19SS, be 
taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Now we shall take up 
clause-by-clause consideration of the Bill. 

Clauses 2 and 3 were added to the Bill. 

CLAUSE 1 

THE VICE-CHAIRMAN (SHRI V 
NARAYANASAMY): Now I shall put 
Clause 1 to vote. There is one amendment by 
Shri Arunachalam. 

SHRI M. ARUNACHALAM: Sir, I beg to 
move: 

That at page 1, line 5, for the figure 
"1995" the figure "1996" be 
substituted. 

The question was put and the motion 
was adopted. 

Clause 1, as amended, was added to 
the Bill. 

THE ENACTING FORMULA 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Now I shall put the 
Enacting Formula to vote. There is one 
amendment by Shri Arunachalam. 

SHRI M. ARUNACHALAM: Sir, I beg to 
move: 

That at page 1, line 1, for the word 
"Forty-sixth" the word "Forty-seventh" 
be substituted. 

The question was put and the motion 
was adopted. 

The Enacting Formula, as amended, 
was added to the Bill. 

The Tide was added to the Bill. 

SHRI M. ARUNACHALAM: Sir, I beg to 
move: 

"That the Bill, as amended, be passed." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Since clarifications on 
CTBT have been postponed till tomorrow, I 
adjourn the House till 11 a.m. tomorrow. 

The House then adjourned at 
three minutes past six of the 
clock till eleven of the clock on 
Friday, the 2nd August, 1996. 

 


